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CENTRAL ADMINISTRATIVE TRIBUNAL
Primcipal Bench, New Dalbi.

U.A.86/89
New Delhi, This the 10th Day cf February 1994

Hen'ble Shri C.J. Ray, Member(J)

Hen'ble Shri p.T. Thiruvengadam, Member (A )
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‘1. Shri V,K. Chopra S/o Shri K.L. Chopra,
r/e DA/30~E,G~8 Area, Rajouri Gardan,
New Delhi-110064., |

2.  Shri PC Malik 5/0 Late Shri N.D., Malik

r/u Peckat A=72B, Phase II,. Ashck Vihar
Dalhi - 52, :

3. 8hri Dilbagh Lal S/¢ Late Shri B.R. Ahuja
R/0 A/E-159, Shalimar Bagh, Delhi - 110052,

4, Shri Dayal Singh Chanay S/e Late Shri S. Karam Singh
‘R/D K-24, Fateh Nagar, New Delhi - 1100135,
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\ Applicants
.By Advoecate Shri Mahesh Srivastava

- Vfersus

1. Unien ef India, Service tec be effected
Threugh Secretary, Ministry of Education &
Human Ressurces, Govt ef India, New Delhi.

2, DBelhi Administratien, thrcugh Admnistrater,
" Delhi. -

3e Difectér—Cum—S&cretary
Directerate of Technical Educatian
Delhi Administraticn, Delhi.
' Respendents

B

<

-Advccate Mrs Avnish Ahlawat

DR D E R(Oral)

Hen'ble Shri P,T. Thiruvengadam, Member (A)

1. The applicants are werking as draugtsmen in Delhi Callegsa

i

of Engineéring frem different pericds. The applicants are
campéring their ecases with draughtsmen uﬁrkiﬁg in Pelytechnics
under the same 5éministratipn namely Delhi Administration.

It is their‘qase fhat prier to 1970 the scales &f pay were

the same. But subssquently For the draughtsmen werking in
Pelytechnics the scale of pay was getting revised mere often
than fer the applicants werking in the Deihi College éF
Enginsering. Se much ge at the time of filing this :OA

the Qraughtsmeﬁ in Pelytéchnics have beesn provided with

pay scale of Rs.1640-2900 with a selectien grade of Rs.2000-3200
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whereas the applicants have been given snly the pay scale ¢f
Rs.1600-2660. This OA has been filed alleging discriminatien

which is against article 14 and 16 of the Canstitutiocn of India

and éraygzrfar directiens ts the :esp@ndenfs te grant the same

pay sceles as applicable te the draughtsmen werking in Pelytechnics
in Delhi Administratien,

2. The lsarned ceunsel fer the applicants mainly relizd on

the fellowing grounds:

(i} Regearding qualificatien for graughtsmen werking in
Delhi Coullege 0F.Enginezridg;%as becn stipulated as 3 vears
State Beard Diplsma with 3 ygars prefmssicnal experiencs
uhereasgghe pest of draughtesmen in Pclytechnies this

L stipula‘:ian is 3 years diplama with 2 years pref‘essiénal
experiancs. Alse the respensibilities attached te the
tus sets ef pasts‘are cmﬁparahla OR as per the applicants
even more stringent than those of the gdraughtsmen attached
te the Pelytechnics,
(ii) . Delhi Cellege ef Enginesring is a. technical institutisn |
ef a much higher status than the Pelytechnics in Délhi
Administratien. The supperting technical staff shouls
as 38 cersllary have atlszast equal status with similar

staff in lewer technical instituticns.

{(iii) It is nst senly the applicants but wven the instituticns
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where thesy are werking as wsll as Delhi Administration has

felt ghat there shwuid be parity and an a number of egcasiuns

recemmendatiens had besen made by the Delhi Administratien

te tﬁe ﬁepartment of Education fo the Ministry ef Education

fer the granﬁ.af similar pay scalss, Bugh recaemmendatiens

were sent by Deolhi Administration in the years 1979, 1982 stc.

(iv) The tus cadres of draughtsmen in Delhi Cellege of

Engineering and Pelytechnics are contrsllad by ene empleysr
namely Delhi Administratien and it waeuld be discfiminatery
if there is am anemely in the pay scaléss

3. The learned ceunsel for the raspendents arqued thaf the

‘nature ef duties te be perfered in the twe sets of institutians
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is different and @re not comparable. The r=visisn in pay scalesg
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fer draughtsmen in Pslytechnics has taken plazce based en the
merits eof the situatien and this by itsslf dees not entitle
the draughtsmen in the Delhi Callége Gf Enginsering to claim
parity. t is further averred that there is mcre stress

on practical training in Pgclytechnics than in the degraﬁ
cclleges and hencs the tus pésts altheugh having similar
nemenclature have different thrust an practical training.

It is the éraughtsmen ef Palytschnics whe pérf&rm“ mors
streneus dut;es then these ef ethers. It is z2lse menticned
that bassd en récammendations)the pay scales ef tha twec
groups which were 425-700(fsr draughtsmen in Dslhi Cellege

ef Engineering; and 550-900(for drauhtsmen in Pelytachnics)

were re—csngidered for P*f*%ﬁjfﬁa$e£ fer the draughtsmen

in Delhi Cellege ef Engineering; the agales was upuwardly

raised te Rs.550-750 with effect frem 22,4.85. With the
introduction of the Feurth Pay Commiasien Scales froem 1.1.86

the aquatéd scales were [s,1640-2900 and 1660-2660 respectively
far thé% twe grsups, Hsnes it cannet be argued that the

gase of the draughtsmen belonging te Delhi Cellege ef Engineering
Was ﬁeugr censidered, .

4, Having .. hsard both thes ,cﬁunsel we note that the technical
étatﬁs cf the Delhi Callége of Lngineering is higher than

that eF.Palytehhnics which imparttenly a Wiplema degrae

vherzas thas fermer instutian$ leads teo degree in Engineéring.
It is alse szen that the recruitment qualificatiens fear
draughtsmen in_Delhi Cellege ef Engineering are slightly

mere stringent in that three ycais proﬁéssisngl.experienca

is stipulated &s against 2 years for draughtsmen in Pelytechnics.
As regards the duties and raspcnsibilitie%’fram the éhart
attached as Annexure R-1 te the ceunter filed by the respgsndents
this Tribunai is not in a pesitien té. evdluate the rgiativc
quantun ef respensibilitises nper is it expected of the Tribunal’

te indulge in such @y exercise.
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5. Ceurte hava been gansrally‘heléiﬁg that it is far the
.administratian te dscide tha question whathsr twe pests whigh
appsar siﬁilar shguld carry aqUal pay, keeping in view the
duties and respensibilitiss thereef,
6. | Under the circumstances ef the case, it weuld be fit and
preper te issue anly the Fal}muing directiens: -
"The applicants may make sut a reprasentatien with
regard te pay scales and submit the same te the
respondents within twe moenths ef this Orssr. The
‘respandants are e#irscted to dispcse of the representatien
twithin six menths after the receipt ef the sams, duly
® tsking inte accaﬁnt the varisus pcints raised in the
Represenstatien, by a rsascn=« erder,®
7.  With this eirection, the above OA is dispesasd aff.

Neo essts,

RS Lot

(P.T. THIRUVENGADAM) , (c.2% rRov)
Member (A) 4 Member (J3)
LCP




